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THE DEPUIY PRIME MINISTEll 
AND MINISTER. OF FINANCE (SHRl 
MORAlUl DESAI): (a) The State 
Bud&ets (Revised Estimates) fOl" 1966-67 
showed a total dcfic:it of Its. 81.23 crores 
in eleven States. These estinWes take 
into aa:ount receipts of ad-hoc loans from 
the Centre 8IIlOUJItins to Its. 108 c:rore 
(net) given to seven States to enable them 
to repay their overdrafts. The cleficits 
arose becaUSe State Govemmeats under· 
took commitments which _ in excess 
of the resourc:es available. 

(b) The latest aPpraisal of State Budsets 
indicates that, OIl tba basis of pmlent 
commitments, thirteen States may have 
defic:its during the current year on their 
budsetary transactions. However, it is not 
posItible. at the present stage, to anticipate 
the exact amount of the defic:it Ill" the order 
of increase, if any, relative to 1966-67. 

(c) To the extent that any State Gov· 
ernment is unable to tab steps to avoid 
rec:uniDg annual dcfic:its, it would find it 
diflic:ult to meet all its c:ommitmeGts in· 
c:lnding the repayment of Central loans. 
Since the Central resources tab into 
account the repayments clue from the 
States, any default' in this regard would 
affect the national economy. 

(d) All the State Governments have 
been advised to restn"c:t their expenditure 
to the resources clearly in sight. 

- bTuNCBMENT OP STAPP BY FOIIIf.df 
On. CoMPAlUES 

·518. SHlU K. M. ABRAHAM: 
SHRl P. P. ESTIfOSE: 
SHIll B. K. MODAK: 
SHRI UMANAlH: 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state : 

(a) whether Government are aware that 
the foreign oil companies are propagating 
that Government's oil po1ic:y and activities 
of the Indian Oil Corporation are reSJlOll$i· 
ble fill" their stalf being dec:lared surplus; 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER. OF PETROLEUM 
AND CHEMICALS AND SOCIAL WEL-
FARE. (SHRI ASOKA MEHTA): (a) Yes, 
Sir, 

(b) The Gokbale Commiuion of In· 
quiry appointed by the Govemme:nt of 

India is- examining the above views and 
other cognate matters. 

ALLoc.\nON .oR 1'IuBAI. WI!LPABB 

*519. SHRlMATI SUSE.E.LA 
GOPALAN: 

SHlU A. K. OOPALAN: 
SHRl C. K. CHAKRAPANI: 
SHRI K. RAMANI: 

Will the Minister of SOCIAL WELF AIlE 
be pleased to state : 

(a) whether it is a fact that there is a 
cut in the Central allocation fOl" the tribal 
welfare for the current year; 

(b) it so, the reasons therefor and the 
amount allotted for the tribal welfare for 
the current year; 

(c) whether Government propose to in· 
crease the financial assistance for tribal 
wel:fare worlt; 

(d) if so, when; and 
(e) if not, the reasom therefor? 

THE MINISTEll OF STATE IN THE 
DEPARTMENT OF SOCIAL WELFAIlE 
(SHRIMATI PHULRENU GURA): 
(a) No. 

(b) Does not arise; RI, 7.94 avrea. 
(c) An eJfort is being made. 
(d) and (e). The matter is under consi· 

deration. 

FAMILY WELFAlIE PLANs 

·520. SHRI MARANDI: 
SHlU Y ASHPAL SINGH: 
SHRl S. r.t BANERJEE.: 
SHRl. S. C. BESRA: 

Will the Minister of SOCIAL WELFAIlE 
be pleased to state : 

(a) whether it is a fact that the Central 
Society Welfare Board in a draft pr0-
gramme for the Fourth Plan has Sugested 
new pattern for family welfare phns; ud 

(b) if so, the main features thereof? 

1HE. MINISTEll OF STATE IN THE 
DEPARTMENT OF SOCIAL WELFARE. 
(SHRlMATI PHULRENU GURA): 
(a) No new pattern for family welfare 
plans was sugsested by the Central Soc:iaI 
Welfare Board. 

(b) Does not arise. 




